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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

’

Original Application No. 99 of 200]1.

"‘ - 1.
Late of Decisionul?- ?o?pco..
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~ ~ Sl krishna Das and another. o = = e — e . _Petitioner(S)

- = - .1 S.Sarma.
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HON'BLE MR JUSTICE D.N -CHCWDHURY, VICE CHATIRMAN.
HOW*BLE L o :

Toc Le referred tg the Reporter or not 7 .

Judgment delivered by Hon'ble : Vice~Chairman.



CENTRAL ADMINISTRATIVE TRI BUNAL, GUWAHATI BENCH.
origihai Application No. 99 of 2001.
Date of Order : This the 19th Day of September,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vvice-Chairman. -

1. Shri Krishna Das
Casual lorker,
Office of the SDOT, Nagaon.

2. Shri Naren Ch. Bora,
Casual Worker, . .
office of the SDOT, Nagaon. .  Applicants.

[ 3

By Advocate Sri S.Sarma.
= Versus -

-1+ Union of India

represented by the secretary to the
Government of India,

Ministry of Communication,

Sansar Bhawan, New Delhi-~l.

2. The Cﬁief General Manager,
Telecom, Assam Circle, N
-Ulubari, Guwahati. '

3. The Sub Divisional Telecom Officer,
Nagaone. , « « o« Respondents.

By Advccate Sri A.Deb ROY, Sr«..G.S.C.’

ORDER

CHOWDHURY Je(V.C)
The controversy éertains to conferment of temporary
status.'mhe app;ican:s. namely, Sri Krishna Das and Naren
Ch.Bora moved this Tribunal by way of 0.A.99/2001 seeking
for a direction fpr granting temporary status. By ordér
dated 31.8.99 the Tribunal disposed of the applications
of similarly situated employees directing the applicants
to sﬁbﬁit‘individual representations and the respondedts
were also direéted'to consider the representations. The
applicantsinnxn accordingly submitted their representations
for éonsideration.,since these applicants were not favoured

with any order they filed this application for passing a

direction.

contd..2




)

)

2.  The respondents submitted their written statement.

In the written statement the respondents denied and disputed
the contention cf the applicants and stated that both the
applicants did not complete 240 days. The case of the
applicants were considered by the Committee constituted

by the Chief General Manager, Telecom and on consideration

of their cases they were not found eligible and therefore

their cases were rejected.

3. From the @aterials on record it appears that the
respondents only acted oﬁ the basis of the payment register
revealed in ACG-17. In my view the s#id documents are not
conclusive evidence in the absence of other materials like
the Muster Roll Register and other documents. In the instant
case the applicant produced certificates issued by the
concerned officer, namely.'sno and JT0 indicating about the
period in which they were engaged. It is difficult for the
Tribunal to scrutinise each and every entry and to ascertain
whether these applicants completed 240 days. In the circum-
stances I am of the view that ‘ends of justice will be met

if a direction is issued on the applicants to submit a

detailed individual representation giving all the facts

within 2 weeks from today. If such representation is made,

. the respondents concerned shall examine and verify the same .

and pass an order as per law and in the light of the _
directions issued from time to time including the directions
issued by the office of the Chief General Hénader dated
15142001, 15.2.2001 and 22.3.2001. The above exercise shall
be completed within a period of 2 months from the date of
receipt of thé~representation.

L3

The application stands disposed of. No order as to costs.

‘

( D.N.CHOWDHURY )
VICE CHAIRMAN



Erishna Das & Anr.

N Goneral Admivistrative Tribnanl

SMAR2(DI
nig.er mnadE
Guwahatli Bench

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL::
AGUWAHATI BENCH: :

(An application under section 19 of the Administrative Tribunal
Act 1985.) :

C%C7
Haaed O-An N':‘--. -1---2@@1-

Title of the case

Retweens -

i~ Applicant.

And.

Union of India & ors. :—~ Respondents.

I N D E X.

SL NO PARTICULARS. PAGE NO.
a0 P P PP P P O PO O A
1. AFFLICATION. 1610

2z, VERIF ICATION. 4

3. ANNEXURE~-1. 12,43

4. ANNEXURE-2. 1y ¥ m

5. ANNEXURE—3. 1%

6. ANNEXURE 4. 9 8 22

7. ANNE XURE-S5. aa % 30
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Filed by, $.8Sarma. Advocate. Regd No.
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A copy of the order datéd 1E.8.57 is annewesd here-

with and marked as Annexurs-—d.

4,18, That the applicants being aggrieved by the sald action

submitted numbers of representaticons to the concerned  authority

.
|

M i ' - ' y ) £ 1 ) .‘ .

iee. FEespondent No. 2 for grant of temporary status and regulari-
| ‘ o ‘ | )

sation But till date mothing has been done.so far in this matter.
, !

I The fpplicants inastead of - annexing . all | the
1 .

rapresentaticons  beg to produce all. the representations at o the

.

d4.tt. . That the applicants beg to state that under similar

-

facts gituaticon nunbers of casual workers had approached this
Honfhle Tribunal by way of filing various Ofs and the Hon'ble

Tribunal after heaving the parties to the proceeding was pleased
. . ; G G f _

o dispdese af the said 0As by a common judgemsnt and order dated

B

8.9 direzting o the Respondents o consider their cases in

. B

the light of Hon®ble Apex Court verdict as well as the scheme and

iks an%equent'clérificatiana issued from time to time.

s

A copy of the said judament and order dated 31.8.9

ie vannexed herewith and marked as Amexure-o.

4,18, ‘ That the applicants beg to state that their cases are

1,

covered by  the aforesaid judgement of this Honble Tribunal. It

;
is stated that pursuant to the aforesaid judgment and crder dated
31.8.9% the Fespondents have initiated proceedings  for  filling

LR "at  least 900 posts of DEM under Assam Circle. “owever, the
Faspondgnts have only  taken into considervation Lhese casual

_4

labourers  wha had approached this Hon'ble Tribunal and in - whose

favour . the Hon’ble Tribunal has  given the direction. The

applicants has been pursuing the matter before the Fespondents
- ; - ) . v

‘x

Lo b : o, . . '
but  the Fespondents have shown their helples
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are the only earning membegrs of thelr family and the Eespondents

A

are making & move Yo tevminate their services in absence of any
ovder from &his:Hém?b;e Tribunal., It is th@réf@re the applicants
oray  for an.a@p?mpriaﬁe 1“w9rxw order divecting the Eeapmnﬂehfa
nm% o terainale théir sarvice durirg the pendenay‘of thié Of .
It ism notew:rthybtm mention herve thﬂ% till date ﬁh./ -hava beem

wovsing as Casual wmrker under the Fesponderts and other the

{ are &% many as @ 2 varanuiss are in

said Respondents  thevs
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gristence under the Zroup

being nuuup;cﬁ by the pf@morL ﬁﬂﬁ&lhﬂnhd. it is  therefore the
halance af cmnvenience lies wvery much in'favaur of the applicants.
in passing the aforesaid interin as prayed for and there is every

'Pt

ﬁ}
<t
B
P
e
‘}

likelihood  that in cas eats are not protected by way

af passing  an  appropriate in%erim ovder as  prayed Tor,  the -
ﬁeaamhd@nt: may disengage them causing irveparable loss  and

T | GROUNDS WITH LEGAL FEOFROYISIONS
Teln © Far that  the entire action on the part cof  the

in not granting th@'temparary status to the Applicant

violatind the provisicne contained in the Annewdre~1 judgment and

*
3

order  passed by the Hon'ble Apax nhHrP is iilegal and arbitrary
] .

i N . .

| " . g

are liable to be set aside and guashed.

and same

Tl C For that action of the Respondents in  breating the
ﬁppliaanﬁ not at per with the other similarly ﬁitug1mb enplovess

Lol whnm the barefit of the schems has alveady Deen granted is

=

. The.

211

viaiativé 2f Article 14 and 16 of the Constitubtion of Tndi
i
Haapmndehtﬁ peing a model employer should have v“vcnuad the said

ts the Applicant without veguiving him to-approach  this

)

herefit

b
i
|- : :
Mem?ble Tribunal, more so when they themselves have allowsd the

it te cne et of their employess. In any  case  the

!"v
fu e
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i
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Respondehts  cannot | differentlate their employees 1o regard  to
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empioyment  as  has  heen done in

antiry  action of the Raspondants
.

the eye & law. .

Respondents have scted iliepally

5.2, For that the in ot
rﬁrg,Jerf g, the ase of the applicants for grant of  femporary

status Ln view of order dated 1.9.9% ez well as  judgment and
avder dated 31.8.%9 passed in zimilar matters end hence same is

(el
o
[£4

Wwith a Turther direchion to

tre benefits of the said scheme 4o the

sy f 4 b

il
=

consequential be

St Far that in any view of the matter The action on the
part of the Respondents is not swustainable in the aye.-of law  and

iLable to e set aside and guashed.

?h@ applicants crave leave of this Hu1 bie

as well as ki

aidvance
|

more grounds. both legal Cfactual at the time

hagaring of this case.

I

That that they hqwu exhausted

" possible departmental the redressal of
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tine has

gr%evamu
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applicants pray that the instant applicatlion be admitted;, records
be call for amd upon hearing the parties on the cause or auses

of records

n

re

that may be shown and on perusal be pleased to  grant
P R , '

the following reliefs. .

L . )
2.1, To-dirvect the Fespondents to extend the benefit of the
schemsz and  to grant them temporary stetus as has been granted to
the athir similarly situated employees like them with
retrospective effect with all conseguential  service benefits
including arrear salaryy and seniority eto,
B.5. T direct the respondents ter allow the applicants  to
continge o in their present post aftér granting temporary status
ant’ regulliarisation..
B.T Cost of the applicaticn. .
B4, Ay other relief/reliefs to which the prasent  Appli-
-ant  are. entitled to wunder the facts and civoumsbtances of  the
case  and as  may be déemed Tit and proper by the' HMon’ble
Tribunal.
G,INTERIM ORDER FPEAYED FOR:

. Under the facts and circumstances of  the case the

; .

applicants pray for interim coder divecting the Fespondents nat,
Wt - I . N

o dlﬁergeuP tnem frum their curvent employment and to allow them
e ocontinue in service pencing disposgal of this application.
‘@, THE AFPLICATION IS FILED THROUGH ADVGCATE
1. PAE I“ULﬁF OF THE FOSTAL ORDER @
S A T A S o .**»4'|:z.: QC,‘ 50% 60[0‘
fiiy Datep |2-\

PooA% 2 2&0&
Ciii) payables at Guwanati ﬁﬂ
‘2. LIST OF ENCLOSURES Az stated ir the Indax. ,

|

.
.
L@

TR T R
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ANNEXURE-1 ., .

Supreme Tourt divective Department : taks back all
Lras Mazdoors whe have been disengaged afte- 30.3.89,

e o

inmthe Buprame Zourt of Ind.a
Civil Original Jurisdiction.

| Writ Petition 700 No 1280 of

hid

859.

Fam Gopal & oors, N St » Fetitioners.
 TVETSUS™

Urdon of India & org e me Fespondents.

With

it isante

r"‘.‘Jg -

Writ -

etition Nos 1246, 1248 of 1986 176 , 177 and 1348 of 1988,

Jant Tingh & ors eto. eto. L....ee.. Fetitionasrs,

Union of India % ors.. L e sRRSPONDENES,

We, have ‘heard counsel for the petitioners. Though a

counter affidavit has been filed nd one turns up foo the Uniocn of
India evean i when we have wailfted for more ther 18 minutes  for

appearvance of counsel for the Union of India .

The principal ellegation in these petiticns under Art

”

32 wi the nstituticon on behalf of the petiticnerz is that they
are workirg dnder the T=lecom Lepartment of the Union of India as
Casual Labocurers and onz of them was in emplovment for more  then
fouwr  wyears while the othere have - served foe  two or  thres
years.Instead of regularising them in employment their services
Mave  DeEn terminated on 30 tF phtember 1988, It is  contended

that the principle of the decision of this Court ir Dally Rated

Cascal  Labouy Vs. Undon of India & ore. 1988 (1) Desction (133
squarely applies to the petitioner though thal was  rendsred i

cass  of Ozsual Employess »f Posts and Telegraphs Department. 1t
iz also contepded by the coursel -that the decision rendered on
thiat case also velates to bhe Tslecom Deparitmens as zarlier Fosis

and - Telegraphs Departnment was covering both  sections and  now
Telecom has become & separate dzpariment. We find from  paragraph
4 of the -eposried decision that communication ssued to General .
Managers Teleoonm have been suppory the stand of

the petitioners

By the said Jodgnent Shie Couvt said

-

Ea

e 45
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»the. zLJGCﬂm Commissian. Qgtails'mf\the scheme ars “furnished in

QFH&XBYt“En

! AR CIRCULOR NG. 1 ,
) . JC”FFN%ENT OF INDIA R =~
. DEPQFTDFNT O TELEEGMMUNEQATIQNS

8TN SE!TIQN

Mo. 265-10/89-8TN L " New Delhi 7.11.89

T ] -
' The Chief General Manageérs, Telecom Civcles
M. T.H.I New Delhi/Bombay, Mebro Dist.Madras/
cCaloutta. : ‘
Hoeds of all other Adminis LF&LZ# Units.

Subject z'ﬁaﬁualegbﬁurwvﬂ <urﬁnt af Twmpwrwr} Status and
; Regilarisation) Scheme.

Subsequent o the issue of instiuction regarding regqu-
lay {sation caf casual 14mw sere vide this uffl»a letter Mo, 26%9-
2 /87-8T0 daled 18.11.88 a @rh@mm foy conferring bemporary status

N,

an casual labourers who are curvently employed and have rvendered

a 1 Llnuuur service of at least one year bhas hean approved by

the ARBSEYXUre.

1

E. 4j Immediate action may §1nd1y te taken to confer tempo—.

rary status on all eligible casual labourers in accordance witt
the above soheme..

Ze In this connection , your kind atten+imn ig invited to

Tettoyr No.270-6/84~8TN dated 30 .5.8% wherein instructions were
issued to stop fresh fPiFnLLmﬁHb "and employment of casual labour—
erg foor  any fypu.ﬂf work in Teleoom Circles/Districts: Casual

labourers could be engaged aftﬁv 30.3.85 in projects and Ele:tr1~
fication circles only fov specific works and on completion of the
work  Bhe  casual labourers s engagad were reguired to  be rve-
trenchid. . These instructions were reiterated in D:0 letters

Mo, 270-6/84-8TH dated me AL B and 22.5.87 fromo memnber (pors.and.

Secretary af the Telecom Department) respectively. Aocording: (=
the instructions subsequaently issued vide this affice letter
N, 2706 /84-5TN dated 22.6.88 frash 3$$51f1t payiods in Frojects
and :1arhr1f1'ailoﬁ Civoles alse shauld not be resorted to.o

L
v

3.3 In view of the above: instructions w«rmﬁlly no Ccasual
1ahnur9rq engaged after SR.T.8% would-be availab e for considera-

Lo {rur conferying temporary atatus. In the !nxiiely pvent of
there | being any case of casual labo uraers engaged after @.2.83
requining consideration for coanferment of temporary status. Buch

ca%aﬁiﬁhnuiﬁ be réferved to the Trlerﬁm Lummxvuxnn with relevant
details and parrzruiurﬂ regarding the ac vimn baken against  the

mfficer under whose authorg SdClHﬂ/ap“anal the irvegular engager

mentﬁ#wr retrenuhmenu was resoried Lo

‘ ~ . . . > ’ _ i 1=
CRC | M IuﬁUul Lahouvrer who has been re”ru1+md after 30.3:60
should be granted temporary status wibthout specific approval from
thig offices :



-’ . \5—

4, The secheme finalised in the Annexurz has Sthe cConcur-
rence of Member (Finance) of the Telecom Comsissian vide No
BMT/78/98 dated 27.9.83. :

3 Necessary instructions for expeditious implementation
of the scheme may kindly be issued and payment “ur  arrears o f
azes relating to the period from 1.18.89 erranged before
1.12

sd/=
ASSISTANT DIRECTOR GENERAL (STND.
Copy EiEy
F.3. %o MDS (0.

F.S5. to ?hairman Commission.

Membe~ (83 / Adviser (HRD). &M (IR for information.
MCIE/SEA/TE ~I11/1FPS/Admn. I/CSE/FPAT/BFE-I/BF Secs.

A1 recognisad Unions/fssociations/Federations.

asd/=

ASSISTANT DERECTOR GENERAL (STND. .

T
8]
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1- Thies schene shall be called "Casual Labourers( Grant of
Temporary Status and Regularisation 3 Scheme of Department ofv
Telecommunication. 198%" ' e
2 This escheme will come in force with effect from
1.10.8%, onwards. ,
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are selected through regular selection process Tov gr. posts.
= Tan D“rury %tatuc would entitle She fasual labourers to the
i

falloving benefits o

1,

i3 Woges at daily rates with raf cence to bbhe airirum of  the
pay scale of regular Gr,D officials including DA,HER, and CCA.

iis Ee-efits in respect of increnents in pay scals will ©be
admiseible far every ane yeav of service subjezt to per formance
of duty “or at least 240 days (206 days in adniaistvative offices

obéerv*ng 5 days week’ in the year.

1112 _=zave antitlemewt will be 2n & pra-rata basis one day for
every 180 days cof weeh.lasual leave Cr &0y other leave will not be
adrissible. They will alco be cllowed to carry forwar ? the leave
akt their --odit on their regularisetion. They will not be enti-
tlad to t9e benefit of =acas2ment of leave on ternination  of
servizes far any reasan or itreis guitting cErvioe.

iv:, Cuounting of 52 %4 of service rendered Lhnder Terporary  Status
for the purpose of rvetirement benefit after thelr regularigsation.
' A“ter rendsving three years contiruous servige on attainment
o temporary status, the casual labourers wuuld betreated at par
with the regular Gr. D amployees fo- the purpooe of  contribution
to General Fraovident Fuﬂd and would ateo furbher be eligible for

tha grant of Fastival fdvance/ fand advance on the zane condition
as &r2 applicable %o u&mpu-dry Gr.D employszes, @ravided they
furnish two sureties fram pegcoanent Sovt. servante of  thi De-

pariment.

vo1 Until they are -egularized they «111 be antitled Yo Froduc—
tivity linked bonus znly ot rates as applicable Yo casual. labour.
7. No benefits ather than the specifie above  will  be

admiscible to casual labourers with tamporary stabus.

£ Despite conferment of tﬂmp:rary staztus,the offices of a
canLal labour may he dispensed within accordance with the rele-

vant provisions of the industvial Disputes Act. 1347 on the ground

ml availabilisy of work. A casual labourer with temporary status
can guite service by giving he monthe nobize.
" 1€ a labourer with *emporary status cormits a migioan-

suct and the sane is proved i an enguiry afier giviog Aim reaso—
nuble oppoartunity, his services will be cxapen,ed with. They will
n=t be entitlaed to the benefit of zncazement of lzavz on termina-
tian of serviceo.

The Depa~tment cof Telecc wound tatizns will  have  the
o opako emendments in the schens and/or Lo lssue instruc-
in details within the framing o0 the g ohens

W
Mwmom

M
Jd
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. ANNEXURE 3.

/

Nz, 265%~-13/95-8TN-11 ‘ .
Government of India

Department of Teledonnunications

) Banchar Bhawan

! S : BTN-I11 Sectiun

‘ New Delhi

Voo ' Dated 1.9.9%.

T _ . . ’ o ’

" all Chief General Managers Telecom Civoles, : '
A1l Chisf Sensral Managers Telephones Distric t,
All Heads of other Administrative Dffices
All the IFAs in Telecom. Tircles/Districts and
chher Administrative Units.
' : .

Py P

aub FPQUlﬁf1H8b1HNJQYan€ sf temporary statds to Casual
Laamurer% YPQHFd‘HO.

Sir, ,
T am directed toorefer o letter Nev, 265594 /942-8TN-TT dated
1LY circulated with letter NQ,EE§»XSI9“»¢TR~IE dated 12.£.99

1

mn the subject menticoned above.

in the above referred. ] Pt ter thiz office has conveyed appro-
val won  the two items, ona is. ar rant =f temporary status  to the

Casual Labourers eligible as on 1.8.98 and anothert on regulari-
sation of Casual Labourers with temporary status who are eligible

as  omh 31.2.97. Some doubts have been raised regarding cdate of

affpnt af these dercision. 1% is therefore clavified that in vase
mf grant nf uempmfary status $o the Casual Labourers ; the order
dated 17.7.9% will be effected w.e.f. the date of issue of this
arder  an d in rcase of vegularisaticn to  the itemporary status
Mazdocrs eligible as on 31.3.97, this mrder - will  bhe effected
woed i, 1.4.97. ' '

j

Yours faithfully

o ’ ' (HARDAS SINGH?
! , . ’ SHRISTANT DIRECTOR GENERAL (ST

'

ALl re:Janwara Untnnu/r?daratxﬁrs/ﬂffuhnat'nng.

- © {HARDAS SINGHD _
| ASSISTANT DIRECTOW GENERAL (BTN

LT I T U b e elth
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. ' ANNEXURE—~d4 .

CENTRAL ADMINISTREATIVE TRIBUNGL
CUWAHATT BENCH

Original fApplization No 239 of 199£

AND 322 of 1998,
Date of arder : This the 13th day of August,1997.

Justice Shri D.N.Baruah, Vice-Chairman.

O.8.No.299 =f 1996

All India Telecom EmplwaES'Uniﬁn,
Line Etaff and Group-D,

Assam Uircle, Buwahati & Dthers. caiaxas Applicants.

dnicn of India & Ors. seeae. FResponderts.
G.A. No.382 of 19396, |

All India Telecom EZmployewes Union,
l.ine Staff énd Group-D
ASQam~Cirkle, Guwahati % Others. snes-a Applicants.

- Versus -
Union of India % Ors. , se.xa. Fespondents.
fAdvocate for the .applicants ;Shri B.K. Bharma

Ehri 5. Eharma

8

Advozate for the respandents : Shri ALK, Choudhury, Addl.o.E.8.0.
OFDER.

EARIOH J.(V.E.)‘ .

Hoth the applications involve common gquestionr of law

~—

and ,Eimi%ar facts. In both the applications the applicants have

praved fqr & divection to the respondents o giye them certain

benzfits which are being given o their counter parts working in
the FPostal Department. The facts of the cases are 3
i. 0.8, No.382/36 has been filed by All  Irdia Teleczom

Enploydes Union, Line Staff and Group-D, Assam Circle, Guwahati,

W
w\
ﬁ WR ?.00\
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vepresented by the Secretary Shri J.N.Mishra and alss by Shri

Upern Fradhan, a caaual'labmur@r in the office of the Divisiconal

nginger, Guwahati. Tn 0.A. 292/36, the cas? has heen filed by
_ X " : ‘ i
the same Union and the ‘applicant Mo.2 i

iso a- casual labourer.

[

i

The applicant Mool in O.A. Nl 259/96 represents the intevest of
the " casual labourers referved fo Annewure—A  to the Original

fpplicetion  and the applicant No.@ is ore of the labouvers in

Annexure-&. Their grievances are :

i They are working as casual labourers in the Department

af - Telecom under Ministry of Communication. They are similarly

sitiated wi? h the casual labourers working io the Dapartment' o f

Fostal Department under the same Ministry. Sinilarly “hP membars

St

i the applicant No 1 are also casual labaufarﬁ warking in  the

teledon Department. They are also similarly situa%ed.with their

1

counter pa

o W

te-in the “m%uﬂl Depariment.They are wn**lnﬂ ag casual

labourers. ! Howevern the heneflts which had been extended to  the

4

casual  labourers working  in the Fostal - Department  under the

3

Ministry of *Communications have not been given %o the casual

labourers of  the applicants Unions. The appiicants ftaue that

~

purﬂ,nhfstm the judgment 5f the Apex Court in aaily Vatéd ccasual

labmurers‘emplayad.undér Fostal Egpartment'vzn Union o India %

Ovs. ﬂepiﬁi 2 in fi%&@) ingec. 123 the Apex Court directed the
- ‘ S ' :

5 to prepare & scheme fmr’abgmrptian cf- the casual

department

. . ,
labourars  who were continuously working in the “upartment for

more  tran  dne year for giving cevtain berefits. Aocordingly a

»

scoheme  was prepared by the Department of Fos%s granting benefit

¥ . N
to the casual labourers who had rendered 248 days of service in a

YEAY . Thereafter many writ petitiords had been filed by the casual

labourers ,  working under the depariment of felocommunication

ar directing  to give  similar

-y
]

before the Apex Couri praying
henefits &o o them as was estended to the casual labourers of
L e , ' .

(3§}3&b ) ~ | z . f

Nmabzggh.. | ; N

el

. ‘..’_‘.lyf-‘v- i

Lo o



Department of Fodts. Thoss cases were digposed of in similar

t=

1l|

vms as in the judgment of Daily Rated Casual Labmurer%(ﬁupra}.

T =) &pcv Court, after cmng;mﬁrlng the ert1V¢ matier divected the

Department  to give th@ similar benefit {o the casual - labourers

wrrking under the Telecom Department in similar manner. FPursuant

te  the said judgmant'¥he Ministry of Cummuniﬁatiﬁn ”prepa?ed a -
.”'heme known as .“Caﬁual Labcurers ﬁﬁ?éﬁt mf-Tempmrary’S%atué aﬁd
regularisat *wn)a-hmme” ﬂn-?.11.83,'Und@r the said achemé_ swrtazn
bﬁne%it'had'heam graﬁted o the casual lahmurerﬁ,such %5' cmnferf

re
ment of temporary Status, Wages and Daily Fates with reference to

the minimum of the pay scale etc. Therveafter, by a letter dated

o]

=3 certain alarifimaﬁimn WAS isaued in vespect of the schems

4™
L7 waa

—

in whi&h it had. aeen st 1pu1a+9ﬁ i*dt the benefits of the scheme
should FQ‘ conf i ned #d the aa%ual labourers engaged  during thé
pericd f;Qm 31.3.1985 to Z2.6.1588. On the mﬁh&v hand the casual
1abaurer% warked in the Department of Fusts as on Ei.li.iﬁ%?iﬁere

eligible for temporary Status. The time fixed as 21.41.198%  had

been  -further extended pursuant ta & Judament of  the  Erna inlam

Bench of the Tribunal dated 13.3.1995 pasgeé in 0.8.N0.788/94 .,

1 +

Fursuant to  that judgment, the unvt.uf 1mﬁ; issaed a letter
o 7 .
Cdated 1.11.95 conferving the ben&fit af Temporary Status to o the
MR 5 - _ . .

casual {ahmurerﬁ. The present applicants being .employees under

SN

the Teldcom Department under the Ministry 2f Communication also
urged bafore the concerned authorities that they should also be

given same benefit. In this connection the casual emplovees
L | - |
tdm1t ted a repres GﬂvmtlUw jat&ﬁ)ﬁﬁuxm.*Jqu bhefore the Chalirman
k]

o
H
H

sielecomn Dommission, Mew Dalhi but to the knowledge of the appli-

cant th@.said representation has not been disposed of. Hence  the
r . T '
present appil'«txon, '

i

P oof osimilay facts. The grievances of

4]
ot
.
L
.

3. ' CO0.ACEIISFE s

B 1

g}

the applicaris are also sanm

' .
1

fwests - |
1 N@R_ZDQ\ : . ) ' .
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4. Heard both sidesy Mr.3.E.Sharma,  learned Counsel,

ppw 1ﬁﬁ ety behaif,ﬁf the applicants in both the cases submits

that the Apesx Court having been granted the benefit of  temporary

status and regularisation to the casual labourvers, should also be

made available o the casual labourers workitg under Telecom
. 13 . . )

Degpariment  under the same Minisiry. Mr . Sha arma . fuvther submits

that the action in not giviag the bSenefits to the appligants is

wnfaly  and unreasonable. Mr.oAGEChoudhury, leariced  Addl.C.G.38.0

t

for respondents does not aiepute_ﬁhe.ﬁubmiESian o f hrnSharmaF: Hes

submits that the entire matier relating to She req&ldr1 aLlnn of

-

cesual  labgurers are being discussed in the J.0.M level at New

.

Delhi, hnw ver, re discision has vet been taken.In view of the

abovie, - I .am of the opinien Ythat the present applicants who are.

3ﬁ1 larly fﬁituated,are also entitled to get the benefit of  the

cazual labourars (grant of femporvary Statu

-

repared by the Deparitment of Telecom. Therefore, I

s¢hens’ Gf: s ant  Regu-
!
f

1ariﬁa%ianx

direct the respondents. to give the similar benefit as has beeno

gxtended to the casual labourers working under the Department  of

PW‘?h a per  Annexure-30in 0.A.382/96%  and - Annexure-~4 . fin

i

D.AWNCLESS/96)  to the applicants respectively and this must | be

L

done  as -eably as possible and at any rvate within a perviod of

months from the. date of receipt cmpy of this

3

YRy .

i

5H?wever unqzdgrjmq thL entire facts ard sirvcumstances
of the caseil maka o order as bto costs.

-

A ) Sd/~ Vies Zhairman.

.
A
>
’
1 - /
.
4
B
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ANNEX]

IN THE CEﬁTEAL ADMINISTREATIVE TRIBUNAL
CGUWAHATT ZENCH

Original Application No,

ate of decision ¢ This

1@7
the

of 1998 ard others.
21 st day of August 1993,

The Hon?tle Justice Cu.N.Baruah,; Vice-Chairman.

The Hon'ble Mr.:.L San

0.8, No, 1@87/139%

Shri Subal Nath and 27 at

By Advooate Mr. J.L. Bark
- Versus -

Tre Ynionh of India and ot

lyi

hers.

ar o a

Fers

By advocate Mr. BuC. Pathalk,

® 8 = % 2w

0.%. No.i1=2/1998

Administrative Member.
cwnana.n dpplicante.
nd Mr. M.Chanda

. ceneeea. Fesponderts.
Addl. CLGE.8.0.

A1l India Telecom Employees Urnion,
Line Staff and Group— D and ancther....... Applizants.

By fidvocoates MroBUEL. Shar
- Versuds -

Union of India and others

By Advocate Mr.Mr.h.Deb =

ALNo, 114/1998
L India Teliecom Employe

y fidvocates Mr. B.E. Sha
- versus -

The Union of India ang oth
By Advorate Mr. N, Deb Roy,

 t 8 2 o 9«

J.f . No,118/1998
Shri ﬂhuban Falita and 4
By fidvocates Mr. J.L. Sar
anch Mﬁ.N;D. Goswami .

- VEYS3US -

ma a

LRy

DYy

@y
ma

2T

&r

oathe
kar,;

nd Mr.5.8arma.

saxees Fespondents.
Sr. C.G.8.0.

nion

ne Staff and Group-D and ancother. ... fApopliczants.,

and Mr. 8.8zrma.

v eees Respondents

P I B 35 S

rs. cewwea. Applicants.,
4r .M Chanda

The Unlon of India and others. cunean “espondente.

By fidvocate Mr.d.Deb Foy,

4 % % &8 3o 3w

D.f . No. 12@8/12358
Shri Yamala Yanta Das ard
By Advocates My, J.L. Bar
anc Ms, N.D. Suoswami.

- VErsus -
The Union of India and O

By Advocate.Mr.EBE.C. Fathak,

- ®E 2 b oW owoe

O.0.Na, 231/1958

Sy,

6 ot
karﬁ

Hers

id

CL.E.SL0,

IBYS .« ss0xs ADplizant.
Mr.M.Chanda

v eaxs Tespondants.
dl.o.E.5.T.

T

e Soedt

Fn
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511 India Telacom Erpluoyses Union and enother .. Applicants

By Advocates Mr.B.&.Bharma; Mr.S.8arma and Mr. U K.Nair.
CToversus -
The Unior of Indiz and others. ... Pe:p»nder, .

Hy fAdvocale Mr. B.C. Fatha, Sddl.Co5E.8.0.

td

LA A

S.AN:,135/98 : ’
All India Telecom Employees Union
~ine Staff and Group-D and & cthers. .oy Applicants.

By Advooates Mr.B.E.Bharme,; Mr.5.8arma and
MroUdEuNair.

- VErsyus -
The Union of India and others . .. Fespondents.,
3y Advocate Mr.A.Deb Foy, Br. T7.G,8.0.

2 2 % B o u s uow

D.A N0, 12671998 )

A1l India Telecom Employees Unian, '

Ling Staff and Gruup—E and & sthers. ..... Applicants.

By Advocates Mr.B.E.Sharma, Mr.S.8arme and Mr.U.K.Nair.
- varsus -

The lUnion of India and others. ... ... Fespondsnts.

Ty Advocoate MroA.Deb Roy, Sr.D.&.5.C. ’

LEEEE I B R )

LaALND.141/1998 :
H11 Iadia Telecom Enployees Union,
Linge Etaff and Group-D and anather ...... Appliczants.
By Advocates Mr.B.KE.Bharma, Mr.5.5arma
g Mro Ul uNadr . '
- oversus -
The Uniorn of India and Gthe*q ceeaa FES pnnoentr.
Iy Advercate Mr.A.Deb Eoy, Sr.l.5.5.

» % 8 % & 4 e

C.A. No,142/1998 N
A1l India Telecom Emplaoyees Unian, :
Zivil Wing Branch. . saessev«» Applicants.
By Advpcate Mr.R.Malakar

- Versus -

The Union of India and athers. vrea. FPesponderts.
Ay Advocate My .B.C. ®athak, Addl., C.GE.8.0.
- r v A e R Y e
0.0, No,145/19598
Shy i Dhari Fam Deka and 19 others. cewew fApplicants
By fAdvocate Mr.ol.Hussain.

- VEYSUE T

The Unicon of India and others. - veee. Fospondents.
By Advozate Mr.A,Debk Roy, 8r. C.5.5.0.

W g & x 2 RN

D.ANo. 192/1998
All India Telecom Employees Union, ‘
Line Staff and Sroup-D and ancther L..... Applicants
3y Agvosates Mr.B.K. Bharma, Mr.5.8arma -
and MrL UL Nalr .
- VR SUS-
The Yrnicn of India and cthers...... Fedhuxdmnta

By Adyozate Mr.A.Deb Faoy, Sr.0.G.5.0.

t
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13, C.ANo.228/19398 _ .

A1l India Teleccom Cmployees Union, _
Line Staff ancd Group-D and anocther ..... Applizants
By advocates Mr. E.HL.Ehayra and Mr.S8.5arma.
- VErsus - )
The Union of India and olhers .. rFesponderis.
By Acvocate Mr.A.Deb Fuoy, Sr.l.G.8.0.

FEEEE R B

14. 0.A.No,269/199€
A1l India Telecom Employees Unoiong
Line Staff and Graup-D and another ....» Applicants
By advocates Mr. B.E.Sharma and Mr.5.8arma,
Mr.U.K.nair and Mr.D.d Sharma

- versus -

The Uaion of India and others .
By Advocate MroB.C.Pathak,Addl. Sr.C.3

15, DLANo,.290/1538 ' ' -
A1 Tndic Telscom Empluoyees Union, ,
Ling Staff and Group~-D and ancther ..... Applicants
3y advocates Mr. H.E.Gharma and Mr.€.5arma,
and Mr.D.kK.Sharma.
- VErsus -
The Unicn of India and others .. “espondzhis.

-~

By Advocoate Mr .HR.C.Fathak, Addl. Sr.C.5.5.0.

X E R B R e ¥ b S AN B E B

QR DEER

AL T I )
BARUAH I, V..
211 the above aspplicants involee common question of law

- '
anc

similar facto. Therefore, we propose to cdicpoge of all  the
L

ajwve agplications by a common ardey .

2 The All India Telococom Employe2s Unian 1% 4 recagnised

£ the Telecommonlooiion Department. This union talles up

)

waian
the cause of. the members of the said un.on. Scme of  the aﬁpli—
cants wevre submitied by tha 3a5d wnion, noaely the Line Staff and
Growp-D empiayees and come other applicgutiun were fiied'by the
caswal orployees individually: Thosze apalicatlizas were filad as
the casual employees engaged ir the Telc::mmuni:aticﬁ Department

cama Lo know that the services of the ~meual Maccoors under the

respondents were likely to be terminated with effect from

o
=2
Ty

1
4.

€3}

L4958, The apglicants in smace applications, pray that

paéwoegxgi _ -
'gjka'ZGO\_

7.,
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the | scheme,

Status ard Fegularisa-

3

conceerned
against

prayer

T u.dar of termination. In O.A. No.idi/ v the is
3 S
against ﬁhe cancellu%iﬁn of the temporary status sarvlier granted
~ to the applicants having considered Sheir length of services. and
. Il E2 s
2 . . 7/ .
 they being fully covered by the schame. According o the appli-
arts of this 0.A.; the cancellation was made without giving any
motice t Cthem in complete violation of the principles of natural
jusitioe ahd the rules hoelcding the Tisld
S The  applicants state that the zasual Mezdooors  have
neen continiing their service in different office in the Depart-
i . . ) . A)
mert of Telecommunication under fesem Cirvele and M.E. Tircle. The
. o : ‘ . ‘ ‘
Govteof India, Ministry of Commundicabtion made a scobeme known  as
! ' N .
Casual bebuureYE’{Evant of Temporary Btatus and  Regularisationd
o, B &;u . s 3 ) i L. ! 1, Do’ fond
Scheme. This schems was communicated by lebtter Nu.»bﬁ“lﬂ/ﬁ#“mTN
dated 7/1Ff89 and it came in to cperation with effect from iﬁgﬂn
B ! .
Certain ':aﬁual employemﬁ had besn giver the benefits under the
// . ‘
saiu muﬁ@mp,fau:n conferment of -emporary status, . wages and
W o 3 . -~ A B g . '
daily wages with reference to tre minimum pay scale of  vegular
Grogp-D employees  including D.f. and HES: Later ony by . letter
datme  17.1201993  the Governmert of India olarif 1md that the
henefits &f the scheme should be confined to the casual employees
wwhi were' engaged during the perimd":um»Ei,Buiﬁai o ZELE. 588.
Hawevev,-{in the Derarkm nt of FPozts, those casusl labouwrers wh@
ey 2 enqaam” as on 29.11.89 were granted the benefits of - tempo-
TArY %tatuﬁ i Jati“fying the eligibllity criteria. The benefits
¢¥§V“ > '
1 WR 2000
07w
I - ae v ekl v e b )



* -

wavyaz  further extended bto the casual labourers of the Department
ot Fosts as on 1909033 pursuant to the judgement of the Ernakulam
derch  of She Tribunal passed on 13.3.1995  in 0.A. NeL 750/ 1954,
he 2-esent applicants zlaim that the bernefits extended teo the
zasaal emplovees working under ;“e thdrvmtn; =f FPosts are liable
o be extended to the casual amployess wcrﬁing in the Telecom
Department in view of tha fact that they are similarly situatad.
e  awlhing was done in their favour by the authority they ap-
proached this Tribunal by filing GUA. Nouos 322 and 289 of 1996,
Thiv Tribuanal by order dated 12.8.1997 directed the respondents
.

ta give similar benefits to the applicants in those two applica-

tiznsg as was given to the casual labourers working in  the De—-

i

parsment . of  Fosits. It may be menticned here that some of the
cassal employees in the present 0.8.8 were applicants in

C.A Nos. 302 and 229 of 1996, The applicants siate that instead of

complying , with the directicn given by this Triounal, their

..."'

services Jara tarminatad with 2ffact from 1.6.1958 by oral order.

According  to the applicantis such order was 11 g, contrary

fu—
Iy

2ga

P

to the rules. Situated thus the applicants have approached  this
Triunal by “iling the present C.As.

4.,

't the time of adiizgion of the applications, this
Fribunal passed interiﬁ arders. Cn the strength of  the interim
orders  pacsed by this Teibunal soepz o7 Uhe applicants are stills
warlking. However, there hés bYeen complaint from the applicants of
seme of the C.AGs that in spite of the interim arders those were
not given egffect to arnt the authority remained silent. ‘

S Theltmntﬁntion of the respondenté in all the above U.As
iz that - the Association had no authority to represent | the so
oypes are not - members
GroupeD. The Casasl  enployees  not

4.

Dzirg vogdler  Sovaryoment servant are ned eligible to become

g
2
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menbers  or office beavars to the staff union. Further, the re-

spiadents have sioted that the names

2f the :sfasiuval enplovees

Taraisbhed 14 the applicantions arz not verifiable, because of the

lacs  of pavticulars., The recovds, according to the raspondents,

veveal tha't some aof the casual ﬂmplufee: AEYE NEVET ngeged by
the Departaent. In fact, enquiries in tc  thei- naagemsnt as
FERl

tasual  employeeesare  in progress. The respondents justify the

action o dispense with the services of the casual emplovees on

the 3uhd that they were =ngaged pure y on temparary beesis for
BPECial requirem&ntv ol specific work, The vespandents  further
state that the casual emplovees weve to be diszrgaged when there
was no further need for cottineation of tﬁeir seyvices., HBesides,
the reap&ndants alsa state tﬁat she pracent applizants ..o the
.0 wereg angaqeo by per=zcne having no avthority and without
fulltwing'_ﬁﬁa formal, procedure for  appoirtment/engagement.  Ao-
cording te the res pondents such casual enployees are not entitled

o re-engagement  or  rvegulavisabtion and they can ot get the

benefit of Yhe scheme of 13937 ac this scheme was  -etrospective

and not prospective. The soha is applicab’a only  the casaal
- -
enployees wno were engaged before the schene came in to effect.

The respondents Turther state that the cazcal arployees of  the
2locommunicetion Departme: ¥ are pot cimilarly pleced as thase of
- i L) *

twe Department of pﬁ%uﬂ‘ The respondentls also state that  they

have approcched the Hon'ble Gauhalil High Court againgt the order

of the Tribtenal detod 13.8.1997 passed in 0.A. Mo.3Z2 and 229 of
19%€. The applicants doec not dispute the “azct that against the

order of the Tribunal dated 132.8.19727 passed in 2.7%. Nos.2Z8Z and
f 1396 the respondents have filed writ applization, bef:

the Hon'sle Sauhatli High Tourt. However acoovding to the appli-
cants no intarim crder has been pessed ageinsl the order of  the

T e, ey = 1
TYL1ooG .
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URTAG S E L U
CuRNOPHE CERTRAL SDMINISTRATIVE TRIBUFAL (,%

GUWAHATI BENCH 2$: GUWAHARI

0.4 N0 29/2001

Sari Xricshne Das & Others.
= Va= .
Union of India & Othkers.
- A‘d"
In_the maiter of 3
Written S_tatelenfs submitted

by the respondents

The respondents beg to subrit the written

statenent as follows $

1. That with regard to para 1, the respondents beg
to state that the case of applicamts was indeed considered
¥y the appropriate authority keeping im view the provision
of the Departmental scheme and the number of days the
applicants have put on casual dutye. The applicant are not
entitled for the benefit of the scheme as they have mot

‘put on duty for 240 days in any calendar year. The Resgre

easu‘al service do nmot make thex entitle for grant of tempo~-

rary status under the Departmental \;gmi‘é'.

2. Thet with regard to para Z 2, 3 and 4.1 the

regpondents beg to offer mo commentse.

Fe That withv‘rega:rd to para 4.2, the respondents
beg to state that the engagement of daily rated magdoor is
not an appointment to any post according to rules. Fven—



‘}/

of

-
Bven for Group ‘D’ employees, the recruitment process accor=
dingly to Statutory Reeruitment Rules is a pre-conditiom for
any appointment to civil poste The applieanta vere never
appointed to any poste No selection procedurec of any kind
including requisition to employment exchange was followed
bafore engaging the applicants. The applicant No.! wa itially
engaged as a daily rated casual mazdoor on 02.11.91 and he
worked for 11 days. Thereafter on different oocasion he was
engaged for small durations. He was last engaged d in April
1998 for 10 days. Since then he has not been engaged for any
worke

The applicant No«2 wes initially engaged om
01,07.92 for B (eight ) dayse Thereafter, he was engaged for
09 (nine ) deys in 1993, 33 (thirty three ) days in 19%, 12
(twelve ) days in 1995 and 10(ten ) days in 1998. The applicant
No.2 hgs not been engaged for any work after Jamuary 1998.
The three member verification committee’s
report ;!,F enclosed herewith.
| ,/ The averment made in para 4.2 iz comtradictory

l,a‘t{; self defeating. At the outset it was stated that the
applicent Noe1 was initially appointed in April 1989 and then
went on to add that before such appointmant the applicant No .l
was appointed as Muster Roll worker im 1990. Again, though
there are two applicants in the OA it was submitted that 4 (four)
applicants were joining together in the single application Wy
invoking rule 4(3Xa ) CA? (Procedure ) rules, 1987,

4. Fhat with regard to para 4'-3, the respondents
beg to stale that the applicanis were engaged as casual

labourers on various occasions for very small duration. Fhey
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.2-
They were not engaged continuously for 240 days in any year.
The applicants are not entitled for the grant of temporary
status as they were not engaged for 240 days in any yeare
The applicant have not been engaged for any work after April®98.

5e That with regard to para 4.4 and 4.5, the
respondents beg to state that the pursuant to the judgement
delivered by the Hon'ble Supreme Court of India, the Depart-
ment of Teleeon'l’repare‘d a scheme in 1989 for regularisation
of all casual labourers who have put in at least 240 days
cagual service in year. The scheme is known as casual labour=~
ers ‘Grant of Pemporary Status and Regularisation® Scheme,

1989 and come into effect on 01.10,1989 .

The scheme is intended to0 cover all easual

labourers who were on engagement on the day of introduction
of the scheme and have completed at lesast 240 days in one
calender year Under the provision of the scheme thousands
of casmal labourers who have put in 240 days have since been
regularised. The Department has imposed a complete bdan on
engagement of casual labourers weo f+ 2246488 and restraining
order was issued to allf field units for striet adherence.
The Departument of Telecom has addressed the
situation on bumanitarian ground and as an one tixe relaxation
d 1t has been decided that all ecasmal labourers on engagement
es on 14898 and have completed at least 240 deys should be
granted Pemporary Status followed by regularisation. In the
grocess the DOT has Liveralised the scheme and advanced the

cut off date to 01.,08.1998.



L SN
I
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6o That with regard to para 4.6 the respondents beg
40 state that the applicants do not fulfill the essential
condition of minimum casual service and they are not entitled
for the benefit of the scheme framed im accordance with the
Jndgement .

T That with regard to para 4.7, the respondentas beg
to state that since introduction of the scheme in 1989, the
Department had extended the cut off date to sccommodate the
casual labourers engated after the imposition of ban provided

they have put on oontimuous service for at least 1(one ) year.

8e That with regard to para 4 .8, the respondents beg
to state that the Department of Telecom has finally oextended
the benefit of the 1989 scheme to all casual labourers who
are on job as an 01.,08,98 and hawe put on contimuous servioe
for at least one yeare.

The present applicants are not entitled for the
benefit even by the relaxed standard as they have not worked
for 240 days in any year.

9 Phat with regard to para 4«3, the respondents
bog to state that the Oebe No. 299/96 and 302/96 wes aimed at
40 Temove the disparity im the cut off date as the Postal
Scheme asccommodated all casual labourers recruited up¥ to
10,0993 while the Pelecom Scheme covered the casual labourers
recruited up to 01.10.89. Now that the provision of the
Tolecom Scheme has been relaxed to cover all ecasual labourers
working as on 01.08.98 and have put at least 240 days in a

year the Telecom Scheme kas turned to be more benefit. In—the
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In the changed situation, reference %o postal scheme is not

in the interest of the camal labourers of Pelecom Department »

10  That with regard to para 4.1 0, the respondents
beg to state that the casual Mazdoors are not expected to

make direct correspondence with Head of Cirelse They can file
representation to the field officer who are nugbermg the
labourers. In deserving case vhen the aaneﬂon/approval of
Bead of circle is reduired, the field officer wonld take up

the cagse with SSA heads.

11. Mat with regard to para 4.11, the respondenta
beg to state that the respondents department contested the
OAs by filing the Written Statement of defence through vhich
the department made a humble effort to present a clear picture
of the case and the large soale irregularities that have been
committed in the units in the matter of mindless engagenent
of casnal mazdoors without justification and jurisdiction in
defiance of all established and fair normse. After hearing
both sides the Hon'*ble Tribunal wes pleased to pass the

coumon judgement and order dated 31.08.1999, theredy affording
an opportunity to the deperiment t0 examine each case in depth

and take decision on morit.

124 That with regard,to'para 4412, the respondents
beg to state that the order dated 31.8 1999 the respondent
no+2 formed SSA level committee to oxamine each case on the
pasis of authenticated records of the Department. The
Committee thoroughly examined the paid vouchers, Mister Ro 11
eto . to work out the engagenent particulars of each claimant «

The claimant wase also given an opportunity of hearing to
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Present his cage to establilh his claim on the basis of records/
information which may be available in their possession.
Based on the findings of the committoe Temporary
Status has been granted to more than 500 casual Mazdoors who

were foumd to have worked out for more than 240 days in any year.

15 That with regard to para 4.1 3» the respondents
bog to state that the case of the applicants were indeed oonsi-
dered keeping in view the length of casual service rendered by

each and the provision of the scheme. They were found to be not

eligible for the ﬁenefit of the scheme as they have not put in 240

days duty in any year. The details of engagement particulars of

the two applicants as recorded from thelr payment voucher are

' annexed here ag R/1.

4. That with regard to para 4.15, the respondents

beg to state that the essence of the direction issued by the

Hon *ble Supreme Court as well as the departmental scheme is to
provide security to the casual labourer who have put on duty
cantinuoualy for at least 1(one ) years The Present appliqanta
bave not worked continuously to eomplete 240 days in a year .,
They are, therefors, not entitled for the henefit of the schems.

15. | That with regard to para 415, the respondents

beg to state that the applicants are not currently omn engagoement «
They have not been engaged for any work during the last more than )
3(three ) yearse All ties of the applicants with the respondents
Department have been %"éﬁﬁ long back and the enployéor - employee's

d relation does not prevail.

The three member verification committee® s repors

is enclosad herewithe
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I, &riéf“m% chadr» Cavva, Al Divedder

Telceom © being authorised do hereby verify and declare
that the statements made in this written statement are
true t0 my knowledge, informatiom and believe and I have

not suppressed any material facte.

And I sign this verification on this 20 th
day of July 2001,
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. The Committee constituted by CGMT, Guwahati letter No. ESTT - 9/12/Pt.1/23 dated 28-03-
279001 and the TDM, Nagaon letter No. E ~ 182/CAT/2001—2002/51 dated 17-05-2001 met In the office
of the 10OM, Nagaon from 28-05-2001 to 29-06-2001 to scnninized/rescrutinized and examine the
engagement particulars/payment records of Casual Mazdoors related to different Court cases.
The detalls of:applicant Court Casewise are as follows -
SLNo, Court Case No., - No. of applicant.
1. OA-316/2000 e .20 .
2 OA-170/2000 e v 2
1. OA-277/2000 RESPPA : 1
4, OA-161/20000 e 1
o, OA-99/2001 e 2
6. OA-41/2001.. e 2
The Committee has undertaken verification of available records of TOM office Nagaon and
f\,nq;\qmnent./p,ayme’nt records of the Mazdoors have been scrutinized by the committee. The finding of
the Committee are as follows :- . .
Slio, Category E,QU'_QQ_QLQL\Cﬁm{»WW\()' No.
1. A - Upto 30-03-85 il
2. . B Between 31-03-85 10 22-06-88 N
3. C Between 23-06-88 o 01-08-98 28,
Category = At In this category no Labour.
Category - B: In this category no Labour. '
Category ~C: In this category, out of 28 Casual Mazdoors one part Time Mazdoor at Si/No. 12
N (Mrs. Devi Rani Paul OA-316/2001) is approver for full time Casual Labour ( Not
for TSM as per eligibility criteria) in pursuance of CGMT, Guwahati letter No. ESTT-
9/12/Pt-1’1/48 dated 20-09-2000. The others have not completed eligibility criterla for
granting of TSM as per the verification report of the Commiittee. However, one case
of Sri Binay Das applicant at SL/No. 23% case OA-170/2000) may be referred to CGMT,
T/F Guwahati for examining record & taking further action at their end, as the Mazdoor
wag engaged in T.F. Cirice before 1995.
| Gijito | Nare of Casual Mazdoor and OAMa-..... Bighiity, o e e
1| sabuisale - 200 - ot eligble. e e o
12 ;.,§£EY‘1>116!\;C!1:LK?‘iE‘..5_3_.1#6/.2@9_;..'.1. SNGtefigible L e e
| 3. .1 Sri Chandran al Senapati - 316/2000 __| Noteligible ...
|4 | 8 rahiad Ch. Bora - 316/2000 . .. ‘Not efigible ______ i
1577 Md. Nur Zaman - 316/2000. Not eligible ... e
| ... | SriDilp Mazumdar - 316/2000 . Notelighble__ .. . R
7 Sri Gajen Dewraja - 316/2000. | Not eligible . o e .
8. | Sri Ananda ch, Das ~316/2000 . . Not eligible s I
] 9. |.SriGokul Ch, Bora - J16/2000. Not eligible
0. Sri Radha Kant Bordolol - 316/2000 Not eligibte v
| 11. _ | Sri Diiip Kr. Bora = 316/2000 .. NOLEHGIDIE. i
pi2s | Mrs. Devi Rani Paul ~ 316/2000 Not eligible for TSM but eligible for full time Casual
| ] : ' | Labour vide TDM, Nagaon letter No. E =5/CM/01-
\ | L o 02/52 dated 18-5-2001. o
! 13 Sri Sanjeet Kr. Banik ~ 316/2000 Not eligible )
| 14, &S Ashok Ch, Dey ~ 316/2000 Not eligible ‘
¢ 15. ‘ M. Abdul Salam — 316/2000 | Not eligible _
|16, 1 Sri Luit Kr, Gayah.— 316/2000 | Notelighle e o
|47, % Binod Kr. Saikia = 316/2000 R

e

|
‘\
s



_§!{}}lg_:' ] ~ Name of Casual Mazdoor and OANo. .. El\g\bmty

'18. . Srl Sukles_war Kumay - 316/2000 - .th'e_llglble. L
<| 19, 'Srl Tarun Ch. Kalita - 316/2000 Noteligible oo
. 20 Srl Jayanta Hazarlka - 316/2000 L Not eligible ___: o
p2Ln Sn Ganesh Ch. Borg“B_.l_GIZOOO —— ‘Noteligible o e
55" "1 "eri Dhrubajyoti Das = 277/2000 .| Noteligble __ o]
Sri Binoy Das - 170/2000 ' _No g|ble in Na _gaon - SSA.
7124, | SriKrishna Das - -99/2000 . e - R e e
25._.__.1SriMadhu Singh Hira — 170/2000 __ I Not e|lglble
26, | Sri Anil Das. — 161/2000 _ e “Not eligible e e
sl27. . 1sd Naren Ch. Bora - 99/2001 N Np_t_e_llglble ) . .
/|36 T s Pradip pator - 41j2001 .| Notelgile
; Signature of the Committee Members
b, O
(5\& wm\mw VL )o0d). -
Sr. Accounts Officer ash Divisional Engmeer(P&A)

0/0the CGMT - © 0/O the TDM, Nagaon " 0/0 the TDM, Nagaon
Guwahati at Nagaon

e——a L L
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